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AT HYDERABAD
 HIDER \7
C.2.911/97, Dt, of Decision : 23=07-%97.
P,.S.Ravi Kumar .« Applicant.

Vs

1. The Chief Admirnistrative Cfficer,
Construction, 3C Railway,
Sec'bad.

2. The Chief Project Manager,
Railway Electrificaticn,
Vijayawada.

3. The General Manager,
Central “rganisation,
Railway Electrification,
Allahabad.

4. The Chief Personnel Officer,
SC Rly, Rail Nilayam, _
Sec'bad, .« Respondepnts.

Counsel for the applicant : Mr.G,V.Sdbba Rao

Counsel for the respondents Mr.VY,Bhimanna, AJddl.CGSC.

.

" CCRAM:
THE HON'BLE SHRI R.,RANGARAJAN : MEMBER { ADMN. )

THE HON'EBELE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.) |
*okk kR
CRDER

ORALVCRDER (PER HCON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN. )

Heard Mr,G.V.Subba Rao, learned ccunsel for the applicant
and Mr.V,Bhimanna, learned ccunsel for the respordents, i
2. The applicant in this OA was engaged 35 Casual Lsbour |
Technical Mate in the Railway Electrification on 14-11-86 as he is l‘
& B,E.Civil Engineering Graduate. He vasgiven the pay scale of
Rs, 260-400/950~1500/~ on completion of 180 days of continuous service.
He was granted temporary status from 20-11-87, Subsequentlg}he was
given the grade of Rs,330-480/1200-1800/- on 6-3-9i. He continued as

/ .
such upto29-03-93 .5 Technical Mate, The applicant applied for the
l .

post of Assistant Draftsman in the scazle of pay of Rs,1400-3000/-
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through preper channel and he was selected for that post and he w4s

relieved on 29-G3-93 to join in that post under the control of the

Chief Personnel Officer, SC Rly, Seclnderabad.

3. it is stated by the applicant that scme of the Technicall

Mates who joined the Railway E£lectrification filed CA,No,290/94

praying for the scsle of pay of Rs.1320-2040/~ after completion of
180 cdays of continuous service., It is stated that the prayer in thit
CA was allowed, The applicant in this OA prays for the same relief].
4, This CA is filed to grant him the pay scales of Rs,1320-
204C/- from the Adate of compleggon of 18C days of Casual Labour

Technical Mate as was allowed for the applicanf in CA.290/94 and

for a consequential direction to ray him arresrs of salary and

allowances etc.,, upto 29-03-93 by regulating his pav in the scale

of pay of Rs,1320-2040/-,

5. The applicarnt has submitted & representation to R-2

requesting to grant him the reref as above, He has zlsc stated:Lum+n’

in his representation dated 10- 05 9¢ (Annexure-IV) that the above divedm

%~ Or299fa4 has bheen adopted as a policy by the CPM, RE, Vijayawada. But it is

- stated that that representation isé?gg replied,
6. The learned counsel for the applicant submits that in
similar cases this Tribunal has directed for disposal of the
representation taking due note of the direction in QA,290/94,
“imilar direction may also be given in this case to dispose of
the representation of the applicant dt. 10-05-96 (Annexure~IV)by R-2
7. In view of the above, we feel that a direction to dispose
of his representation dt,10-5-96 will meet the ends of justice, In
that view we direct R-2 to dispose of the representation of the

applicent dt.10-5-96 (Annexure-IV) taking due note of the direction

in CA.290/94. Time fcr compliance is fowr months from the date of

receipt of & copy of this order.
8. The OA is ordered accordingly at the admission stage itself
No costs,

(Reglqtry should send a copy of the QA alcnyg with the

dgﬂment to R-2
Z (B S. AMEUP-IWAR) (R RANGARAJAN) /
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Copy to;- ‘ | N
1, The Chief Agministrative Officer ,construction, south Central Railwayf

Secibad,
2, The chief project Manager, Railwry Electrification vijayawada.

3, The General Manager, central Organisation, Alléhabad.
+ railway Electrification, .Allahabad,

4,The Chief Personnel Officer, south Central Railway ,Railnilayam,
Sec'bad.

§.0ne copy toMr. G.V.gubba rao Advacate , Co.2.Ts Hyde
6., One Copy to Mr. Vv, Bhimanna, Addl CGSC CeAsT. Hyde
7.0ne Copy to The D.R (A) . '

g8.0ne Duplicate CODY.
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